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HON'BLE MA. JUSTICE V. S. MALIMATH, CHAIRFAN
HON'BLE M. P. €. JAIN, BEMBER (A)

Shri B. B. Srivastsva, Gounsel for the Petiticner

Shri B. 5. Oberei, Préxy Counsel for Shri Shyam
Neorjanl, Counsel for the Respondents

ORDER (ORAL)

(Hon'ble Mr. Justice V. S. Malimath, Chairman) :

In view of the fact that the judgment of the

Tribunal has since been complied with, we de not

censider it necessary to pursue these prccesdings.

discharged. No costs,

Accordingly, the same are drepped. The rule is Q
i" Y-L -

(l-t‘ ’
L

( p. C. JAIN )

MEMBER (A)

17.1.1992

( Vo S. MALIMATH )
CHAIRMAN
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